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may be denatured so that it is not
fit for human consumption., Instead
of exporting at lower cost, it should
supplement petrol consumption in the
country.

(i) RexrorTED NoTICE BY EMPLOYEES
OF BANKS TO GO ON STRIKE
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MR. DEPUTY-SPEAKER: Dr.
Vasant Kumar Pandit,

SHRI VAYALAR RAVI (Chirayin-
kil): .1 have given notice under 377.

MR. DEPUTY-SPEAKER:  These
have been selected and allowed.

SHRI VAYALAR RAVI: 1 want

my protest to go on record.

?E) PROB]‘;.EMSA oF ToBacco (GROWERS

DR. VASANT KUMAR PANDIT
(Rajgarh): Sir, I make the following
statement under rule 377:

The tobacco growers in the country
particularly in Maharashtra, Gujarat

and Karnataka are passing through

a period of severe depression this year.
On a recent estimate, about 60 million
Kgs. of tobacco is remaining unsold
with the farmers, The problem has
hit hard to the producers of bidi to-
bacco,  This year, the agents have
not purchased the commodity in
wrder to compel the growers to sell at
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throwawsy prices. There is also anoc.
they factor which gshows high produc-
tion ang fall in demand. Due W
high prices, in previous two years, a .
large number of growers diverted more
lanqg for production of tobaceo from
foodgrains, Further, the hybrid seed
of tobacco have not given . massive
production. This has brought about
a crisis for the farmers growing
tobacco. The aggrieved tobacco gro-
wers have represented this case to the
Government, In view of this, the
Government has to review its policy
regarding levy of excise duty to give
remunerative  prices to tobacco gro-
wers,

The priceg of bidis have reached
high and unlesg the excige duties are
reduced, remunerative prices cannot
be given to the tobacco growers. The
holding capacity of tobacco growers
being lower, 3 gevere financial crisis
has set in. The Government, there-
fore, is required to reconsider the en-
tire situation urgently.

(iv) WORKING OF INDIAN AGRICULTURAL
RESEARCH INSTITUTE

SHRI VIJYKUMAR N, PATIL
(Dhulja): Mr. Deputy-Speaker, Sir,
under rule 377, I would like to draw
the attention of the House to the
following urgent matter of public jm-
portance regarding the function of
IARL

There are reports in a section of
news-papers today that two senior bio-
chemists at the Indian Agricultural Re-
search Institute who have questioned
the research claims of their seniors
have been punished anqd provided
with np research facilittess, A PTI
correspondent found these persons
without even the basic equipment,
like, chemical balande gnd “fume ctup-
boards”, Neither of them has staff,
equipment, telephone, even gtationery
and the basic chemicals for research,

Reports also have gppeard in the
Indian Express, New Delhi dategd 26th
November, 1978 regarding the “Scien-
tist Demands” for a judicial probe
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into the unsatistactory working of
IARI due to abuse of authority and
mal-practices by the authorities and
serious . discontentment among the
lower staff. It is reported that nearly
half of the farm areas in the Agricul-
tural Institute has not been sown
with any crop during the rabi geason
of 1977-78. The research students
and the staff were denied minimal
fleld facilities for their consideration.
The matter is serious enough to call
for a thorough probe into the werking
of the IARL

The Minister of Agriculture may
please do the needful.

(v) REPORTED ScAReITY OF COAL,
KEROSENE ANB FIREWOOD IN DELHI

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, it is almost a
regular feature during this part of the
year in Delhi that acute shortage of
poorman’s fuel—coal, kerosene and
firewood—is created by the influential
traders, of course, in connivance with
certain quarters in official hierarchy.
Otherwise, there is no reason why
this phenomenon should occur every
year during winter season. Although
officials are claiming that there is no
shortage of kerosene in the city but
long queues of consumers waiting from
morning till late in the evening for
a small quantity of kerosene would
belie thig claim, The supply of kero-
sene oil is very eratic.

The price of firewood gnd coke has
gone uyp and is being sold in black
market, This artificial searcity i
created only to make money by the
interested traders. The Government
has to come with a heavy hand upon
such unsocial elements and ensure
that commodities, like, fuel are made
available t; the pecple not only in
Delhi but elsewhere too without any
difficulty.

1 would like the Minister to make
a statement in this regard.
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(vi) DmmpOSAL OF ACCUMULATED STOCK
oF Sorip WOOLLEN ANp COTTON
CLOTH AND READY MADE CARMENTS
BY KHADI AND VILLAGE INDUSTRING
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kil): On a point of order regarding
377. Many Members from this side as
well as from the other side may give
notices under rule 877, maybe, on the
same subject, and it is the Speaker
who, in his wisdom, decides which is
to be allowed. I do not know what
procedure ig adopted, I had given's
notice under rule 377 regarding the
bankmen’s strike notice last week.
The same subject has been allowed to
be raised now by another Member.
We do not receive any information.
We would like to be enlightened by
you or by the Speaker on this.

MR. DEPUTY-SPEAKER: I have
heard what you said. You had given
a notice last week. That is what you
seid, ' The procedure has been that
we keep these things pending for the
whole week gnq on Friday they
lapse, If you give fresh notice, It
will be taken up again, Perhaps you
did oot give fresh notice. That s
what must have happened, and some-
body else muct have given notice on
the samé subject this week.



